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Need to confer forest rights on Scheduled Tribes and other
traditional forest dwellers

SHRI V. VIJAYASAI REDDY (Andhra Pradesh): Sir, the objective of the Forest
Rights Act is to protect the interests of forest dwellers as also to rectify the historical
injustice that has been done to the forest dwellers, including Adivasis and Scheduled
Tribes. Even after thirteen years of implementation of the Forest Rights Act, the States
are grappling with the issues and rejecting the claims of the forest dwellers. This is
unacceptable and detrimental to the very objective with which the enactment has been

made.

Sir, the Gram Sabhas, the Divisional Committees and also Sub-Divisional Committees
are rejecting the claims on trivial grounds. In India, there are about thirty crore forest
dwellers. Out of 45 lakh claims, only 17 lakh claims have been approved and 28 lakh
claims have been rejected by the respective States. This high rate of rejection of claims
of forest dwellers is unacceptable and detrimental to the objective of the Act.

The Ministry of Tribal Affairs, in its letter dated 27th July, 2015, admitted the
violations of the Act by some of the States. The Act clearly says that the proof of
residence is only 75 years of residing there or three generations residing in the forests
and not the physical possession or possession of a property. In fact, the Supreme
Court, in its recent judgement has given a direction to evict all forest dwellers whose
claims have been rejected though, subsequently, the order of the Supreme Court has
been stayed.

I urge the Central Government and the concerned hon. Minister to intervene and
take immediate steps to protect the livelihood of forest dwellers and to accommodate
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the rejected claims, as | am very confident that a majority of them are genuine. Thank
you, Sir.

SHRI RITABRATA BANERJEE (West Bengal): Sir, | associate myself with the
issue raised by the hon. Member.

SHRI ABIR RANJAN BISWAS (West Bengal): Sir, | also associate myself with the
issue raised by the hon. Member.

SHRI K. SOMAPRASAD (Kerala): Sir, | also associate myself with the issue raised
by the hon. Member.

SHRI K. K. RAGESH (Kerala): Sir, | also associate myself with the issue raised
by the hon. Member.

SHRI ELAMARAM KAREEM (Kerala): Sir, | also associate myself with the issue
raised by the hon. Member.

DR. K. KESHAVA RAO (Andhra Pradesh): Sir, | also associate myself with the
issue raised by the hon. Member.
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MR. CHAIRMAN: All these raising their hands have to write their names on a

slip and send it to the Table. It is not possible for officials sitting on the Table to see
all the Members who are associating and note their names simultaneously.

Need to protect Kanwar Lake Bird Sanctuary in Begusarai, Bihar
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